e e GENTRAL ADMINISTRATIVE ‘TRIBUNALS

- Secpnd:Floor,_
: C‘mmercial:Complex,
Indiranagar, -~ -
BANGALCRE- 560 833,

- v - Dated: 11NO\/1994
'APPLI;A’;ICI\I no:_OA /270 ‘;# /594

| .APPLBSA}NTS:- /M. M(/WV\W

v/s, | o o |
RES PONDENTS ;. &7/ M/) %@w@t & 2 5.

“ 1o s W5 P,

Suhject ;— Lerwarding nf-cepies of the Opdep-
' Central Administrative Tribun

. _ , ith a copy of the ORDER/
SW—QDEER/ME-R-E&—GPBER/ Passed by this Tribunal in the above
~ mentioned Lppli‘cation(s) on 9A Vi g /‘(’—ﬁ{_} -

igsuﬁﬂe g
u\uhq’y

Passed by the
al,Bangalara,

(S

gm¥*



‘ftccerAL ADNINISTRATIVE TRIBUNAL
' BANGALDRE BENCH ¢ BANGALORE

Tlaan 2

—,DRIGINAL APPLICAI;ON:N0.1270/94

DATED THIS THE NINETH DAY OF NOVEMBER, 1994
Mre T.V, Remenan, Member (A)

(Nr. Muniswamy

S/0. Hanumaish aged about

35 years, working as Farm Hgnd

office of the officer incharge

Nilitary farm, Hebbal,

Bangzlore, r/o Sanjivininagar, Hebbal -
J-'ost Bangalore-Zd. eeses Hhpplicent

(Mr. MeS. Anandaramu, Advocste)

i Vs,

1. The Union of India by its
i Secretary, Mministry of psfence
" New Oelhi.

I
2. The Deputy Director of Militsry
i Farm, Headquarters, Southern

: Command, kirkee, Pune.

3+ The assistant Director of

militery farm (0fficer incharge)

military fFarm, Hebbal

Bangalore-24, eseees Respondents

(BY Mr. N.S-. Padmatajaiavh, S.CCG.SICO)

O R D E R

(mee ToVe Ramanan, Membsr(A))

Admite
‘Heard the learned counssl for the
épplicant and the learnsd Senicr Central Government Standing

Counsel for the respondents.

] %3. In this éase, the applicant, who is
working as a farm Hend in the military ferm, Hebbel, was.

;elxeved of his duties from military Farm Section at Hebbal
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 at the Hzy Production Centre at Tornagallu, one Shri

. Hay Production Centre, Tornagallu, has been asked to shift

to joln the Hey production Centre, Tornagallu, which @

according to the Daily order éf Novembar, 1993,

available as AnnsxurefRZ 1s a section of the ﬂilitaty

' .Farm at Hebbel, It is égainst his being relieved from :?

the milifary Farm at Hebbal, that the applicant has

}approachad this Tribunal contending that his childran

are studylng at Bangalore, of which Hebbal is a
suburb, and that he has bsen transferrad in the ﬁiddle

of the academic session without any publié interest

T

being involved, |
A - . . E

4. _ It is sean from Annexure=R2 that the

Hay Production Centre, Tornagallu, is a section of the
militery Farm st Hebaal. pars=3 of the said Aanexura
makes it very clear that group = 'C' and 'p' staff (the
applicant belongs to the latter category of the Nilitary
Farm)w111 ba totated for duty at Tornagallu based on
work load by the QIC militery farm, HeQbal. A peruszl of

the office order no.198 dated 2nd August, 1994 (Annexure-R4)

shows that ‘while the spplicant has been asked to function
Naresimhamurthy, who is holding an equivalent post at thas !

over to the military Farm, Hsbbeajl, prima facle, although

—rdegn < -

PP,

nothing has been said in the order about the involvemsnt

of public interest in the inter section_changes,;ﬁx~~u~§
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the changes appear to hsve been ordered in terms of para=3-

v" - w .

of Annexure-R2. Also, although the order haéznot said so, .f .

(
the ides seems to be to send the applicant to Tornagslly

for rotation duty and thﬁb’is what has beenldona by issue
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of the office‘order at nnnexure=R4 in the 1ight of the

authority contained in Annexure—ﬂz In hie oun turn the

'applicant will be returning to Hebbal after serving out a

!
term at. Tornagallu., Even if it has not been recaunted

in Annexure-Rahthat the intersection chanoesfhere baing
1 3

'made in the public interest it will not affact the validity
of the order in any way because, firstly, R-2 gives
authority to the 01c, military Farm to rotate group 'D'
étaff between Hebbal and Tornaga11u and secondly, this .

is an internal shift and does not seem to be in the

_nature of an employee severing his links totally with

1

the military Farm, Hebbal in the sense, the Hey Production

Centre, Tornagallu, is an adJunct to the military

(
Farm, Hebbale Further, if reSpondent no.3 herein considered

it proper to make the jintersection changes by which the

applicant -is to move over to Tornagaliu, he has not gone
i

beyond his competence in the light of the authority i! A

s

could act upon flowing from Annexure—RZ.
|

5. In view of the foregoing, this is not a
1: !

-~

fit case mhere this Tribunal should interfere with an

administrative order. The application is therefore, dismissed,
i -

64 At this stage, lsarned counssl for the
. applicant makes & submission that there are others working

} y Coa ol R % ' . ! ’ .
inithe military Ferm, Hebbal, at the same level ss the
applicant, who haVe made applications for bsing sent on

P e T
1ntersection change to Tornagallu. He stresses that”thie
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aspect of thenmatter7uaa not considered by respondent no.3

while passing the order as et Annexure-R4. It is not for
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this Tribunal to question respondeht noe3d éé to whether

| he should have considered all thoss applications mede by

others before~grgafing'the shift of the app;icanf to

vdxornagailu. However, if the_apblicant, mho%says he ib

© having family problems on account of education of his

- children, éhould make a repiesentation to RfS explaining

" his difficulties, R-3 may consider the same in conjunction

with the applications elleged to have been meda by some

other Farm hands at Hebbal who would like go be shifted to
Torn;gallu and pass sppropriate orders.‘ 1f #he applicent
were to file 8 represgntation within a period of 7 days
from today, R-3 may consider and dispose of the same within
is days from the date of receipt of su&h erxesentation.'

A copy of this order may be mede available to the Senior

. Central Government Standing Counsel,

7 in the circumstances of the case, there

will be no order as to costs.
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(T.V. RAMANAN)
MEMBER(A)

Bangalore Bench
Bangalore
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